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however the same have not been attached with the Report filed. Neither the 

survey sketch, nor the map prepared by the survey authorities, nor the 

measurement records, DGPS survey data, inspection records, field 

measurement books, methodology adopted for identification of the stream and 

buffer zone are shown, nor the basis for determination of the alleged 5-metre 

buffer zone have been produced before this Hon'ble Tribunal. In the absence 

of the underlying records and annexures, the Applicant is effectively deprived 

of the opportunity to examine the source material relied upon by Respondent 

No. 4 and is consequently unable to fmnish a complete and meaningful 

response to the factual assertions contained in the Report. The Applicant 

respectfully submits that adverse factual conclusions cannot be relied upon 

without disclosure of the documents and records from which such conclusions 

are purportedly derived. Principles of fairness and natural justice require that 

the complete survey records, sketches, maps, measurements and supporting 

material relied upon by Respondent No. 4 be brought on record and made 

available to all parties before the contents of the Report can be acted upon. 

IV. The Applicant further submits that the Report proceeds on a 

fundamentally erroneous premise by focusing almost exclusively on whether 

any "building" has been constructed within the stream or buffer zone. The 

grievance in the present Original Application is not confined to the 

construction of buildings. The case of the Applicant concerns the 

obstruction, filling, narrowing, alteration and encroachment of the stream 

corridor and its buffer zone through activities such as dumping of soil, 

construction of compound walls, installation of gates, formation of roads 

and other interventions that impede, modify or degrade the natural 

drainage system and its ' environmental functions. All of which amounts 

to grave violation of the Environment Protection Act 1986 and rules there 

under. The absence of a building, even if it  assumed to be correct,  does  not
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PRAYER 

In view of the foregoing, the Applicant respectfully prays that Respondent No. 4 be 

directed to place on record the complete survey sketch, survey map, DGPS records, 

measurement sheets, field measurement book, report of the Deputy 

Tahsildar/Revenue Inspector, and all other documents relied upon in the Report 

dated 28.01.2026, and, if so produced, the Applicant reserves its right to file an 

additional reply to the same. 

Date: 08.06.2026 
Place: Bengaluru/ New Delhi 
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APPLICANT . 

Filed By: 

Shreya Mathur 

Advocate for the Applicant 
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Shreya Mathur <shreya.mathur.5@gmail.com>

Re: Service of Reply to Report filed in OA 114 of 2024 SZ in NGT (Southern Zone)
1 message

Shreya Mathur <shreya.mathur.5@gmail.com> 8 June 2026 at 22:34
To: darpan.advocate@gmail.com, Ashok.devraj@yahoo.com, amc@precinctlegal.com, "Sekar T.V"
<sekarvallam@gmail.com>, emaildrashok@proton.me

Kind Attn:

1. Adv. Darpan KM, Adv. for Respondents No. 1 & 4,
2. Adv. Devraj Ashok, Advs., for Respondent No. 2,
3. Adv. T V Sekar Adv. for Respondent No. 3,

In the matter titled Ravi. V. Versus State of Karnataka & Ors before The National Green Tribunal, Southern
Zone, Chennai (Original Application No. 114 of 2024 (SZ).

Please find attached advance service of the Complainant's Response being filed to the Report filed by Respondent
No. 4. 

Regards,
Shreya Mathur, Advocate
9799553350
Counsel for the Complainant 
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